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JUDGEMENT 

 
09.04.2019   - Learned counsel for the appellant submits that the Adjudicating 

Authority has been approached with an application for closing of the matter as 

the claim of the respondent, operational creditor, has been settled.  Deed of 

Settlement in this regard is already stated to have been filed before Learned 

Adjudicating Authority.  Learned counsel for the Respondent, operational 

creditor, also subscribes to this statement.  

2. In view of this development the instant appeal does not survive for 

consideration.  The appeal is accordingly disposed off.  However, the appellant 

shall be at liberty to approach this Appellate Tribunal in the event of settlement 

not being recorded and accepted by the Adjudicating Authority. 
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